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(Brief summary of proceedings)
Thursday, 27 March 2025 / 06 Chaitra 1947 (Saka)

Sh. Vijender Gupta, Hon’ble Speaker in-Chair

Statement by the Chair :

The Chair referred to the objections raised by Opposition Member that sitting of the House had
been extended without following prescribed Rules & Procedure on 26 March 2025.

He clarified that sitting of House had been extended as per Rule-15 of Rules of Procedure and
Conduct of Business in the Legislative Assembly which stipulates that after the
commencement of a Session, the assembly shall sit on such days as the Speaker may, from time
to time, having regard to the state of business of the Assembly and in consultation with the
House, determine.

Question Hour :

Starred Questions No. 41 to 45 were asked and replied to. Replies to Starred Questions No. 46
to 60 and Un-Starred Questions No. 131 to 190 were laid on the table except reply to Un-
Starred Question No. 191, which was not received.

11.26 AM: Members of Opposition Party raised objection of absence of Hon’ble Chief
Minister during Question Hour. The Chair referred the provisions of Rule-38 and gave
direction that this issue should not be raised again in future.

Members of Opposition raised objection on some remarks made by Shri Parvesh Sahib
Singh, Hon’ble Minister and arguments were exchanged from both ruling and Opposition
parties.

Pandemonium ensued.

11.50 AM : The Chair named Shri Vishesh Ravi & Shri Kuldeep Kumar, Hon ble Members
of Opposition and escorted them out for obstructing the proceedings of the House during
Question Hour.

The Chair greeted Shri Raj Kumar Chauhan, Hon’ble Member on his birthday.

The Chair informed the House that he had received a letter from Smt. Atishi, Hon’ble Leader
of Opposition stating therein that Notices under Rule-280 submitted by some Members had
been disallowed by the Hon’ble Speaker.

The Chair referred to the provisions of Rule-280. He stated that Delhi Legislative Assembly
follows the Rajya Sabha Rules in this regard and cited the Rule-180 B (ii) & (iii) of Rules of
Procedure and Conduct of Business in Rajya Sabha. He gave a ruling that the matter which has
already been raised, not under the purview of Delhi Government or intended to organized
disruption of the House shall not be allowed. He also warned that the Opposition should not
rush to the Media first, instead of apprising him of their grievance. He clarified that no
discussion will be allowed which aims to waste the time of the House for political gains and
Media glory.

12.22 PM : Smt. Atishi, Hon’ ble Leader of Opposition walked out of the House.

12.23 PM : The Chair named Shri Mukesh Kumar Ahlawat, Hon’ble Member of Opposition
and escorted him out for obstructing the proceedings of the House. Remaining Hon’ ble
Members of Opposition Party walked out in protest.

Special Mention (Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:

1. Shri Mohan Singh Bisht 8. Shri Kuldeep Solanki

2. Smt. Poonam Sharma 9. Shri Sanjeev Jha

3. Shri Chandan Kumar Choudhary 10. Shri Parduymn Singh Rajput
4. Shri Sahi Ram 11. Shri Ashok Goel

5. Shri Tarvinder Singh Marwah 12. Shri Gajender Drall

6. Shri Kulwant Rana 13. Shri Abhay Verma

7. Shri Raj Kumar Chauhan



6. 01.08 PM
7. 02.03 PM

8. 02.04 PM

9. 02.09 PM

10. 02.12 PM

11. 04.01 PM
12. 04.18 PM

13. 04.18 PM

The Chair adjourned the House upto 02.00 PM for Lunch-Break.

House reassembled.
Hon’ble Speaker in-Chair.

Statement by the Chair :

The Chair informed the House that in its sitting held on 04™ December, 2024, the Seventh
Legislative Assembly had adopted three Motions to the effect that unfinished work of the
Committee of Privileges, Committee on Petition and Committee on Question and Reference be
examined by the respective Committees of the Eighth Legislative Assembly under Rule-183.
The Chair further informed that he had examined all the pending matters and reached to the
conclusion that Eighth Assembly should not proceed further in these matters. Some of the
matters before these Committees are pending since long and no sitting was held to examine
them. Moreover, it also led to litigation in the High Court. He observed that the Committees
of Eighth Legislative Assembly should start on a clean state and not to be entangled with the
matters which appear to be motivated. He requested the House to take a call whether these
matters need to be pursued or drooped.

Motions (Rule-107) :

Shri Abhay Verma, Hon’ble Chief Whip moved the following Motion :

“Whereas in its sitting held on 04" December, 2024, the VII Assembly adopted three Motions
to the effect that unfinished work of the Committee of Privileges, Committee on Petitions and
Questions and Reference Committee be examined by the respective Committees of the VIII
Assembly under Rule-183;

Whereas the provision under Rule-183 is to be used sparingly and only in important matters
where the Committee could not finish the work before the dissolution of the House;

Whereas most of the pending matters were either not examined by the Committees or kept
pending without submitting any Reports for years together,

Whereas some of the matters involving the Officers of the Delhi Government had led to
litigation in the Delhi High Court;

Now, therefore this House decides that no further action be taken on the pending matters
referred to the Committee of Privileges, Committee on Petitions and Questions and Reference
Committee during the VI and VII Assembly and the same may be treated as disposed.”

The Motion was put to vote and adopted by voice-vote.

Discussion on Annual Budget (2025-26) :
Discussion on Annual Budget (2025-26) presented by Smt. Rekha Gupta, Hon’ble Chief
Minister/Minister of Finance on 25 March 2025 continued.
16. Smt. Poonam Sharma
17. Shri Tarvinder Singh Marwah
18. Shri Om Prakash Sharma
19. Shri Jarnail Singh
20. Shri Mohan Singh Bisht, Hon’ble Deputy Speaker
21. Shri Raj Kumar Bhatia
22. Shri Gopal Rai
23. Shri Ashok Goel
24. Shri Kulwant Rana
25. Shri Vishesh Ravi
26. Shri Chandan Kumar Choudhary
27. Shri Surya Prakash Khatri
The Chair adjourned the House for 15 Minutes for Tea-Break.
House reassembled.
Hon’ble Speaker in-Chair.
Discussion on Annual Budget (2025-26) :
Discussion on Annual Budget (2025-26) presented by Smt. Rekha Gupta, Hon’ble Chief
Minister/Minister of Finance on 25 March 2025 continued.
28. Dr. Ajay Dutt
The Chair directed to expunge part of speech of Dr. Ajay Dutt.
29. Shri Ravinder Singh Negi
04.28 PM : The Chair named Dr. Ajay Dutt, Hon’ble Member of Opposition and
escorted him out for obstructing the proceedings of the House.
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15. 06.53 PM

16. 06.56 PM
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30. Shri Virender Singh Kadian
31. Smt. Shikha Roy

32. Shri Prem Chauhan

33. Shri Abhay Verma

05.00 PM : Taking the sense of the House, The Chair extended the sitting of the House
for one hour.
34. Shri Manoj Kumar Shokeen
35. Shri Ashish Sood, Hon’ble Minister
36. Smt. Atishi, Hon’ble Leader of Opposition
06.00 PM : Taking the sense of the House, The Chair extended the sitting of the House
for another one hour.
Smt. Rekha Gupta, Hon’ble Chief Minister/Minister of Finance replied to the
discussion.
Consideration & Passing of Demands for Grants for the financial year 2025-26:
The Demands for Grants presented on 25 March 2025 by Smt. Rekha Gupta Hon’ble Chief
Minister/Minister of Finance were considered demand-wise.
The Demands were put to vote and adopted by voice vote.
Appropriation (No. 2) Bill, 2025 :
Smt. Rekha Gupta, Hon’ble Chief Minister/Minister of Finance introduced the ‘The
Delhi Appropriation (No. 2) Bill, 2025 (Bill No. 02 of 2025) with the leave of the House.
The Motion was put to vote and adopted by voice-vote.
The Bill was considered clause-wise.
Smt. Rekha Gupta, Hon’ble Chief Minister/Minister of Finance moved that the Bill be
passed.
The Motion was put to vote and adopted by voice-vote.
The Chair adjourned the House upto 11.00 AM on Friday, 28 March 2025.

Ranjeet Singh
Secretary
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